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When this case is.taken up the 1d, counsal for the res-
pondents'producéd a copy of the letter written by thé applicant to
- the Regxetry in thls casa. In the said letter datad 26 302001 the
applicant has stated that he has since been promnted en regular basis
'u;e.F 3070 ZUUU'and therefore he does not uan%1¢o pursue the mat¥er.
further. He has prayed to allou him tQ.UlthdfaQt};.
: 2. R Ld, counsel for the appli ant subm&t#’th#ﬁ he has no
o, .y ' ~ réceived
:Qﬁ'- | 1nstruct10n in this matter, Houwsver, hs has send /a.-copy of the lettor

' referrad to ahove. He has no obgectxon iﬁ the prayer of the applicant
is accaaded to, . ‘ -
5. In view of the above we allow the epplicant to withdr au

.this é@plication and we dismiss thisrapplication as uithdrgun. The

copy of ths letter be kept on record, No order as to costs,
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